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LICATION NO, | 48 /BB(F)
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F tieent(e . ‘ Respondent (s) , |
| Smt M.M. Preatha - V/e  The Chisf Administrative Officer, Air Force Stn,
{' To : ‘ . Jalshalli, Bangalore & 2 Ors
| . Smt M.M, pmggﬁa - 4. The Air Officer Commending

No. 65/1, Rajanna Building . ~ Air Force Station
| Near Gangamma Temple Jalehalli West .
D Jelehalli Post ' ~Bangalore -~ 560 015

) - .01 ) .
j? Sangalore = S60 0 3 S. The Officer-in-Charge
2, Shri M, Madhusudan _ Air Force Canteen (East)

 &dvocate ‘ ' Air Force Station

Np. 914, 7th Cross : | Jalshalli o1a

7th Mmain, Ashoknager _ ‘ ~Bangalore - 560 01¢

Bangalore = 560 050 6, . Shri’'M., Vesudeve Rao

3. The Chist Administretive officer: Central Govt. Stng Counsel _
High Court Building ~e -
Air Fores Station _ Banaalors — §60 001 .
1 Jalahalli West g

4 Bangalore - 560 015 o o o . : e

Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewlth the copy of (FDER/NNMWMR
passed by this Tribunal in the above said appllcatlon(s) on 4-7-088 -
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‘f\pp!icant
Smt M.M. Preetha

Advocate for Applicant

M. Madhusudan

r In the Central Administrative

Tribunal Bangalore Bench,
Bangalore

ORDER SHEET

Application No...

v/e

. of 1988(F) S
Respondent

The Chief Admn Officer, Air force Station,
Jalehalli, Bangalore & 2 Ors

Advocate for Respondent

M, Vasudeva Rao

Oftfice Notes

Orders of Tribunal

)) files a memo praying for permissior

KSP VC/LHAR A 4,7.88
ovdla \/

Rpplicznt by Sri #.M.Madhusudar
Respondents by Sri M.V. Rao.
After arguments were heard at some |
length, particularly on the
question of jurisdiction raised
by the respondents, Sri Madhusudan

to withdrauw the application with
liberty res=srved to agitate the
matter before the competent forum
to determine the validity of the
impugned order.

Sri Rao opposes the request
to reserve liberty. But we consider
it proper to grani® the requestwwiv

<8 _reserve lioverty to agitate

the validity of the proceedings
before the aporoprizte form/® We,
therefore, dismiss this adblication
as withdrzwn for the reasons stated
in the memo. No costs. /
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